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NOTE~ 
.. 

REVENUE-A, OCTOBER 1907. 

Nos. 122-128. 

Eastern Bengal and Assam Land Registration (Amendment) Act, 1907. 

Registration of names in respect of revenue-free estates under the Eastern Bengal and -Assam 
Land Registratiqn (Amendment) Act, 1907. . . 

Under-Secretary, 

. The Eastern Bengal and Assam Land Registration (Amendment) Act, 1907, was published 
in the Government Gd.Zette of the 6th April 1901, over the sign,ature of the Legal Remembrancer for 
general informatioD, under section, 40 and 48 of the Indian. Councils Act, 1861. But it does not appea.r 
that' any action has yet been taken to bring the amended Act into force in this Province, a.9 

is required by sub-section (2) of section 1 of the said Act. 

(a) The Notification will apparently issue from the Revenue Department as was done by the 
Government of Bengal . 

. (0) The date on which the amending Act rwill come into foroe will probably be the same 
as the date of the Gazette in which the Notification will appear . . 

. . 
If thought necessary, the Notification may issue in consultation with the Legal ~emembra.ncer. 

2. As regards the publication of a Notification relating to registration or names in respect of revenue­
free estates by trustees and executors, similar to the Bengal Goveromllnt N otijication No. 1422T.R., 
dated the 22nd June 1907, thio! must await the publica.tion of the Notification referred to in paragraph 
I above. Wben this has been done., the Board may perhaps be consult-ed as to whether it is 
necessary to publish a. similar Notification in this Province at onCl!. It appears that the Bengal amend~ 
jng Act was brought into force on t~ 11th April 1906, but their NotiScation on this subject 
was published on the 26th June last, i.e., more than one year after the Act came into force. 
It is not known wbat the special reasons were for delaying the publica.tion of this NOtificatiOR. t-
~ desired , the Legal Remembrancer may be consulted on this point. . 

Chandra Kishore- 26thJ uly 1907. 
We may send this to Legal RemembranCer first for favour of remarks. 
S. N. D.-27th July ~907. 
Legal Remembrancer .. 
Could you very kindly advise? 
28th July 1907 . , C. TINDALL. 

. In this case, under the powers of section 1 (2) of the a.mending Act, the Notifieation under that 
section is necessa.ry. 

29th July'1901. W. TEUNON. 

Issue the draft N otification. Legal Remembrancer approves. Draft to the Board as to the 
trustees and executors for Chief Secretary)s approva.l. . 

The Court of Wards Act is already in force under the General Clauses Act in the transferred 
districts. We must consider the question of the extenmon of the other. Act (Court of Wards 
Amendment) to Goalparn, Sylhet, eto., to which the original Act has Leeu erlended as the General 
Clauses Act is not in force in Assam. 

30th July 1907. C. TINDALL. 

[Notifica.tioI:. No. 8793'0., dated. the 30th July 1907, published in the Eastern :Bengal and Assam Ga.zette 
of 31st July 1901.] 

U nder-.Secretary , 
Draft to the Board submitted. 
Chandrakishore-2nd August 1907. 
S. N. D.-Brd August 1907. 

Chief Secretary, 
Draft submitted for approval. I much regret that office did not discover the need of a. fresh 

N otifica.tion in the case of this Act earlier. Legal Remembrancer f however, says that in all proba­
bility no harm. has been done. 
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The Court. of Wards amended Act is, as the Legal, Remembrancer has advised me, already 
under the General Clauses Act, in force but we must look up the point as to the Act being in force 
in Sylhet and Goalpara. 

6th August 1907. 
7th August 1907. 

C. TINDALL. 

H. LEMESURIE:I. 

[To the Secretary to the Board of Revefttie, Ea.stern Bengal and Assam. No. 93670., dated 14th August 1907'.] 

T 
FROM: tHE SECRETARY TO TJiE BOARD OF REVENUE, lS'o. 527 -, DATED 5th SEPTEMBER 

L.R. 

Under-Secretary, 
Adraft Notification put np. 
R. K. S.-10th September 1907. 
A. K. Dhar-llth September 1901. 

Legal Remembrancer, 

The Notification follows the Bengal 
l~th September 1907. 

---

precedent. Please may we know whether it is in order? 
C. TIN'DAfL. 

Under-Secretary, ~ 

The Land Registration Act is not in force in the Assam Districts. The Notification 
therefore issue-

H To notify that in all districts within the Frovince, of 'Eastern. Bengal and Assam: 
the said Act is in force, all trustees," etc. 

18th September 1907. W. TEtmON. 

Under· Secretary, 
An amended No~cation put np. 
R. K. S.-20th Septem~er 1907. 
A. K. Dhar.-21st September 1907. 

Chief Secretary, • 
Notification submitted for approval In the 2nd param-aph tpe words (I iIi, charge of" have' 

been inserted to make the wording coliform to paragraph (1) aBhe form as amended by Legal 
Remembrancer. 

21st September i~o"7. C. TINDALL. 
( I should like to see the draft Notification in proof please. My eyes are not what they W'ere~ 
21st September 1901. H. LIMESlJ1WJR. 

Under-Secretary, 
Proof of Notification below. 
R. K., S.-24th September 1901. 
A. K. Dhar-24th SeptemLer 1901. 

Chief Secretary, 
For approVal. 
24th September 1901. 
24th September 1901. 

C. T!!lDALL. 
H. LElfBsURIER. 

,[To the ioal:il 'Of ~ReYenue, aU Commissioners, eto., No. 11827.....,..118710 •• dated the 23rd October 1007.] 
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GOVERNMENT OF EASTERN BENGAL 
AND ASSAM, 

REVENUE DEPARTMENT. 

REVEN UE-A. , 

OCTOBER 1907. . 

Eastern Bengal and Ass~m Land Registration (Amendment) Act, 1907. 

No. 122. 
No. 879SC., dated Shillong, the 80th July 1907. 

Notifica.tion by-The Government of Ea.·tern Bengal and Assam. 

IN exercise of t11e powers vested in him by sub-section .2) of section 1 of 
the Eastern Bengal and.Assam Land Registration (Amendnient) Act, 1907 (Eastern 
Bengal and Assam Act, Iof 1907), the Lieutenant-Governor is ple&sed to deolare 
that. the SIlid Act shall come into force on the 1st August 1907: 

No. 123. 
No. 9131-9175C., dated Shillong, the 8th Augnst 1907. 

Memo. by-The Under-Secretary to the Government of Eastern Bengal and Assam. 

Copy forwarded to.. the Secret.ary to the Board of Revenue, all Commissioners 
of Divisions and Distriot Offioers, and all Heads of Departments, Eastern Beng~l 

. and Assam, for information. 

No. 124. 
No. 93670., dated Shillong, the 14th August 1907. 

From-The Officiating Chief Se0retary to tha Government of Eastern Benga.l a.nd Ass&m, 
To-The Secretary to the Board of Revenue, Eastern Benga.l and Assam. 

I AM directed to invite a reference to this Governm~nt Notification No. 87930., 
dated the 30th July 1907. published at page -1065~ Part II of the Eastern Bengal 
and Assam Gazette of the 31st Jilly 1907, de.claring that the Eastern Bengal ·and 
Assam Land Registration (Amendment) Act, 1907, should come into force·from 
the 1st August 1907, and to enquire whether it is advisable to issue now a JS otification 
in this Province, similar to the Bengal Government Notification No. 1422T.R., 
dated the 20th June 1907 t a copy of which is enclosed, directing the trustees a.nd 
executors in possession of estates or revenue-free properties to have their names 
and interests registered. 

No. 125. 
:Extract from the Oalcutta Gazette, dated June 26th, 1907. 

* * * * 
No. 1422T.R., dated iihe 20th June 1907. 

WHEREAS under Government Notification No. 1897L.R., dated the 9th April 190e, 
published at page 787, Part Iof the Calcutta Gazette of the 11th idem, :Ben~al 
Act II of 1906, being an Act to amend· the Land Registration Act, 1876, bas come 
into fOIce from the lIth April 1906, and whereas under section 38 of the Land 

,~ 



2 GOVT. OF EASTERN BENGAL AND ASSAM, OCTOBER 1907 .. 

R.U5·}28-. E·astern Bengal a.nd Assam l.and :Regi~tration (Amen.dment) Act, 190"7. 

Registration Act, 1876 (Act VII 9f 1876)., read with section 3, clause (6) of the A.ct, 
as amended by .A.ct II (B.C.) of 19(r6, trustMs and e"1:ecutors in possession of estates 
or revenue-free properties, are required to have th;eir names and interests registered:-

In exercise of the powers conferred by section 39 of the Land Registration 
Act, 1876, the Lieutenant-Governol' is pleased to notify that, in all districts within 
the provinces, subject to the Lieutenant-Governor of Bengal, all trustees and 
executors, being in possession of estaJtes or revenue-free properties or of any interest 
therein, on the 11th April 1906, shall apply for the registration of their names 
and of the character and extent of their interests, under section 38 of the said 
Act, before the 31st December 1907, and that, in default of so applying, they 
will incur the pena.lties and disabilities provided by the Act. Applications must 
be made in a form, containing all the particulars required for the preparation 
of the registers prescribed by P·art II of the Act, printed copies of which are 
obtainable on application to the Collector of the district. 

No. 126. 
No 527T.~L.R.) ~ Shillong, the 5th September 1907. 

From-The Offidating S\!cretary to the Board of Revenue, Eastern Bengal and ..Assam, 
To-The Chief Secretary to the Go,·ernment 'Of Eastern Bengal and Ass:lm. 

WITH reference to Government Oluer No.· 93670.; d/tted the 14th Augn'st i907, 
,and enclosure, on the subject of the Land. Registration tAmendment) Act of 1907" 
I am directed to say that the Board think that a notification may now issue, similar 
to the ·one published by the Government of BengllJ.~a.nd would suggest thl1,t the 
31st March 1908 should be fixea as the li i.Dit before which trustees and executors 
in possession of. estates or revenue-free properties, should have their names and 
interests registered. ----
No. 127. 

No. 10802C., dated Shillong, the 25th September] 9()7: 
.. Notifieati)n by-The Go"Vernlll~llt of Eastt;!rn Bt:ugal and ASHLIll. 

WREREAsunder Government Notification No. 87930., dated the 30th July J.907. 
published at pa.ge 1065, Part II of the East~rn Be~gal and Assam Gazette of the 
31st July 1907, Eastern Bengal and As:am Act, Iof 1907, being· an Aet to amend 
the Bengal Land Registration Act, 1>176, has come into force, with effect from the 
1st August 1907, and w herea-s under section 38 of the Land Registration Act, 187€h 
[Act Vll (B C.) of 1&76J, read with s,ection ~, clause (b) of the Act, as amended by 
Eastern :a en gal and Assam Act, I of 1907, trustees and exeGuto~s. in charge of 
estates or -revenue,-free properties or of any interest thereifi, are requited to have 
their names and interests registered:-

In exercise of the powers conferred by section 39 of the Benga.l Land Registra­
tion Act, 1876, the Lieutenant-Governor is pleased to notify that, in all distl'icts 
within the Province of _Eastern :Bengal and Assam, wherein the said ,Act is in fotce, 
all trustees and executors in charge of estates or re-venue .. frelf properties or of ahy 
interest therein, on the 1st August 1907., shall apply for the registration of their 
names and of the character and extent of their interests, ~der sectiOn 38 of the 
said Act, before the 31st Maroh 1908, and that in default of ~o applying, they will 
incur the penalties and diSabilities provided by the Act. A pplicati(,:i1S must be made 
in a form containing aU the particulars required for th~ preparation of the registers 
prescribed by Part II of the ~ct, .printed copies of which are obtainable oJ? applica­
tion to the Collector of t.he district. 

, No. 128. 
No. 11827-11871C., da.ted Shillon~, the 23rd OctOber 1907. 

Memo by-The Under-~eJretary to the' (iovernment of l1!;J.B~ern Bengal and Assam. 

Copy of this office Notificl.tion No. 108020., dated the' 25th Sept.ember 1907. 
forwarded. to the Board of Re-venue-, Eastern Beliga}arnd Assam, all Comm5ssionen; 
of Divisions and Distriet Office~s, and Heads of Departments, Eastern Bengal _ aE.d 
Assam, for information in continuation d ihis offiee Memo No • .91~1".91..7i)O"1 qated 
+ne 8th August 1907. 


